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PRIVATE MEMBER'S RESOLUTION - contd...

sft &t gda @ AN SUWVTRE Weied, d wed dren of fh Rl ol
IF W TS TAG ¥ USA Ol e ¥, ULl YMRME S 1985 H 610 Mepren
o, T T TP TG TN TG e HERER O (FEEF)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You should not allege against
those people who cannot come and defend themselves. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: I am saying when he is leader
...(Interruptions)...

sl Yuer At WY, A9 a¥W U ().
SHRI DEVENDER GOUD T.: Sir, I have a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): He has a point of order.
...(Interruptions)... Under what rule is it? ...(Interruptions)...

st f sFa w@ T P INE W S S BT (HGEH)...
sl Yot ARt W, ¥ Aol L (@EUE).. ¥ A & PR oRR ().
SHRI DEVENDER GOUD T.: Rule 238 A. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Listen to the point of order.
...(Interruptions)...

SHRI V. HANUMANTHA RAO: These people are saying outside
...(Interruptions)...

off 3dax Tie € W, I TS PP Tod I W ¥ .(@aH).. I 39 e
P BN T8 o UEd . (FAUM)... $96T ohW el e wed . (SEuE).. 6T

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Let me listen to the point of
order. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Thousands of people are ...(Interruptions)...

sft qdew vis S ¥ T TFT WREG § ..(@E@EM). I A PM PR W ©
A(EEEM)... Y BAYT AT B A F fOU L (FERME).. I8 FE] 8 A1ey
..(@@erE)... They are organizing this. ...(Inferruptions)...

SHRI V. HANUMANTHA RAO: Why doesn't he come forward?
...(Interruptions)...
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SHRI DEVENDER GOUD T.: They don't want to give reply. ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please allow me to hear the
point of order. ...(Interruptions)...

SHRI DEVENDER GOUD T.: Mr. Vice-Chairman, Sir, can a Member take the
name of the person who is not a Member of the House? ...(Interruptions)... 1
would like to know from you. ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Hanumantha Rao, you
cannot make an allegation against a person who is not here. ...(Interruptions)...

off Ydex e & I SOE o T TR (). 9 TSs§ BRd el
SMT dEd B . (FGEH).. JeT ARE H YWHR Y AN W R e Bl (EEH)...
I BHIN W PR Ve ol . (FGEM)... T B AR B ().

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Let me listen to the point of
order. ...(Interruptions)... Let me listen to the point of order. What is your point of
order?

SHRI DEVENDER GOUD T.: Sir, how can they take the name of the person.
...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, he cannot take a political point at
this juncture. ...(Interruptions)... Under what rule is he making it? ...{Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Your point of order is under
which rule? ...(Interruptions)...

SHRI DEVENDER GOUD T.: Sir, you allowed me. ...(Inferruptions)... It is my
right. ...(Interruptions)...

SHRI V. HANUMANTHA RAQ: Let him show us the rule.

st Ydex T & g Sem AR L (EEm)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): What is the rule?
SHRI DEVENDER GOUD T: Sir, it is mule 238 A.

sfivett upT ARt W), (@EUN).. TPW gCRi AR 3Hdl el Iae ol
..(TEEH)...

SHRI DEVENDER GOUD T.: Sir, Mr. Vice-Chairman, time and again, the hon.
Member is taking the name of a person who is not a member of this House.
...(Interruptions)... How can he do so? Again and again, he is taking his name.

...(Interruptions)...
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SHRI V. HANUMANTHA RAO: Sir, their leader*
SHRI DEVENDER GOUD T.: Sir, he is taking the name. ...(Inferruptions)...
SHRI Y. S. CHOWDARY: Sir, they are unnecessarily. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no. ...(Interruptions)... Mr.
Hanumantha Rao, don't take the name of the Member who cannot come here and
defend his case. ...({Interruptions)... Don't take the name like that. ...(Interruptions)...

sft dex Tie & W, e 98 TR gan L (FauM). S9@! ao o
J AN I WY Py Y& ol (...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): I have given my ruling. Such
names will be expunged, ...(Interruptions)... Such names will be expunged.

SHRI V. HANUMANTHA RAO: Sir, ...(Interruptions)... the Chief Minister, and,
after that, the TDP President. ...(Interruptions)... Why has he not implemented?
...(Interruptions)...Otherwise, today, Telengana issue is not ...(Inferruptions)... Sir,
since you say, as courtesy to the Andhra leader ...(Interruptions)... You see our
sentiments. ...(Inferruptions)... On 7th December, the Leader of the Opposition
...(Interruptions)... not supported, then, on 9th December, the statement would not
have come, Sir. Only after that, it has gone to the grassroot level.
...(Interruptions)... We can't go to the villages, Sir. Every body has got sentiments.
...(Interruptions)... My point is ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Go to your seat.
...(Interruptions)... Go to your seat. ...(Inferruptions)...

SHRI V. HANUMANTHA RAO: Other States arc ...(Interruptions)... It is not
a separate issuc. Telengana issue is separate. ...(Interruptions)... My point is that
everybody can ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no. ...(Interruptions)...
Please. ...(Interruptions)... Go to your seat. ...(Interruptions)...

SHRI V. HANUMANTHA RAOQ: Let there be a consensus. ...(Interruptions)...
Let the TDP also support the issue. ...(Inferruptions)... 1 request ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please go to your seat.

...(Interruptions)...

SHRI V. HANUMANTHA RAQ: Two issues were raised, Sit. ...(Interruptions)...
Sir, one is Telengana, and, in 1972, separate Andhra ...[Interruptions)... SUTHTIET
S, # M I Pel @8 Ve § fb oM Bl $RY Al SR AWS Bl

*Not recorded.




Private Member's [18 May, 2012] Resolution 295

q $=g ATl a7 3RW AN . (FEEM).. $9 3 B AN TSR W SHH 9.
A H A HgHe Tl S 9 (FEEM).. IR, SHB dG AN e Hd
JcoFe B T (FEEF).. 7 GwRR @ SISIdL oeY, SISl Ul . (SER)...
You can support the Telengana issue in the Assembly, we want to support
...(Interruptions)... Our Home Minister has given a statement, Sir. ...(Inferruptions)...
After that what happened, in Andhra, there is a big movement. There was the
Srikrishna Committee. ..(@EM).. I8 PWT Tl & g W ..(FdEF). 397 TH
sample f&aT| &0 @ oM @EG ¥ A@A o @Ed ¥, ofd I8 R & e
(). 3PN FHE B RUE & IR H FAR SR Wpedl, 31 o 76
g T AW Fen ¥ 5 oaw e RuE 21 osfiewm S @1 R AdeE 27
(FAIH)... TS T AT & S| L (FEF).. 3§ ASEE HOIE Bier 3 TS
(FEEF)... 3T 9 @ I ¥ fp 9 AN § iR vW Us-Eiens g
(T, BRI PO el ol ¥, dM-dies gl &1 8 gddl T . (SIEEm)..
RfRieT 3OR 2vs BT §, S/ @ Tordl g1 ..(@@Ew). ¥ weda § 6 e ey
9 TR T W T AR pN, ol 51 O BN P SReA M ¥ R oRd
gl 5 e 9T TRy, Wil 9 o & S9d T W &b BRY dgl
Ao R W E, I W W T AW gF g8l el i #oaE o |ea g

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): There are a large number of
speakers. ...(Interruptions)... Hanumantha Rao ji, there are a large number of
speakers. ...(Interruptions)...

st fi sFd @ W, I & AoEe ded W 9 e fF demr e
g A ¥ &l TR TE A STOU 8 Wpal ©l .(FEEF).. H GEal § oo
¥ el Wl Aeg T, $IBT DR solution BTl FR political parties Agg H¥M, Al
PT AGAT TS BEN, el @ VE E goal W, U T SR WA I (EEE)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): There are many specakers.

...(Interruptions)...

sft g oIt FoIM): W), 0 diem R SIel (@)

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Your name is also there.

...(Interruptions)...

SHRIMATI MAYA SINGH (Madhya Pradesh): Sir, the Chair has become
helpless. ...(Interruptions)... JUN T & B R Wb P JGER T, S
Chair helpless T1 I8 99 ifd & 95 € &R @8 39 Wb & T 8 @ T
I, TS AT BT Pl ey A @RYl . (FEUF).. WX, I8 SN {70 shameful
Rafar g1 ..(cmaerm)...

sfiwcht YupeT ARt W), oMU ORI @7 issue 9 W oY T ...(TEEM)...
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st ft ega v@ W), ..(@um)..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): I have given the floor to
Mr. Basawaraj Patil. ...(Interruptions)... Your time is over. ...(Interruptions)...

st A gHa T WX, S 1953 H TENER H BN BT WIE gl oA, <9
JIE H WE VEMS d1Y 29NEg Pl 3 wRY & fo7 9o, a9 dfed S et
..(FTEEH)...

Quwwreaer (o §t 91 GReIM): S T ...(@@EM)... Your time is over... (Interruptions)...

st i goa @ W), .(aum)..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): I have called Mr. Basawaraj
Patel. ...(Interruptions)...

SHRI P. RAJEEV (Kerala): Sir, ...(Interruptions)... Sir, carlier there is a

...(Interruptions)...

sft SRS wifeel (Blcdh): AFHY SURVRIE o, d Ul IR ..(SEE)...

st & T wE W, Rem 9 ANEed RO, S96 a8 H GRET @meg|
..(TEE)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no, I have called him. I
have called Mr. Basawaraj Patel. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY (Bihar): Sir, are you the Chair or is she the
Chair? ...(Interruptions)... Who is the Chair, Sir? ...(Interruptions)... Are you the
Chair? ...(Interruptions)...

QuawrezE (Wt R S PRI e A, e Aoyl L (@maem)...
st ft ega v@ W), ..(@um)..

Juwremer (W 0t St pREM): omw Syl . (@@um). e W@ S oW Sfovl
...(TE)...

sft Aigwg 3l WM WX, SHB! oM QY| .(EEH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no, I have called him. I
have called Mr. Basawaraj Patel. ...(Interruptions)... 1 have called Shri Basawaraj
Patil. ...(Interruptions)... You cannot speak like that. ...(Interruptions)... 1 will have to
take action against you. ...(Interruptions)... Don't speak like that. ... Interruptions)...
I will have to take action against you. ...(Interruptions)... You take your seat.
...(Interruptions)... You take your seat. ...(Interruptions)... It is a Private Member's
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Bill. ...(Interruptions)... Shri Basawaraj Patil. 39 33y, S9ERN wfed &1 TRA
f&a1 %1 Should I name you? ...(Interruptions)...

sft SUERNT uifter AFFR SUSVTRIE FEIGY, JIERUVIN SeSeR St T U@
wEwaql fowa @1 4 A% W wel €1 YE P Wewdyrl e mEl & fay e gl
3 A Ugd O 9Hg TeRTeT H oo i 9 9N ey oW UE off 99 s
G 79 IRy & /R § dlow & e el gta @1 we om, oW femef
9 gE™ e, Wied S, PR S WBR Pl YNNI <9 H TR A1 @ S¥ @i
T TR SE = B A H 39 UAR B 9a o, O W F faw g3 o
SOE I H Ol FE RN, R A S9 qee 9 @l 5 ovR @ R T
fpdl PRUT I S PP I UE OF Y YAl P TSed RN A, R B IR
T S0 o | @ SESal Bl by @i el BRI 99 W S9! IR
U6 WO A H 98 W dEl 5 ST w1 oIR @ A1 S9 WHI 600 ¥ &I
BB T | TH T QI BT O 40 BRIS A N T 125 RIS
P ST Bl PR JW P JESAT Y@ F Y SRRA TS TAT PR EH IR
AT 10-20 XTSI B ST BRAT TS, BRI ANSY| SAGHT BT AEEN, IEH-%T8,
TG, FHeaR Th 39 YR @1 Bl T, 99 9 ool W BIRE &=\ W 98d
TE WEd Tl AR FACH P S| TP Bl @ P AW & A1 T, SHH bae
I deie €1 o 9 o ft W wRd € o WRghie Sfie @ wem & forg
TART JId G BT ARV

SHRI P. RAJEEVE: Sir, why is there a running commentary? It is against the
Rules?

3t EERT uifee: S THR S IH T W oM B T W e W
B AN, S WeW b ARG HA ST ¥sl WSS g Tl S g8l W GRIE71 @
AT T W, I T8l B 5 R F AN NI W Tl PR IR I
W S 9 BEd ¥ SE W Rl del ¥ f 98 R WEY B ¥ URRIM g
8, GRIRE BR1 gl e R YR WPR T TRER, PUH b o 5 Rl
F U gRI871 & SRR YR AR 7 &R @ v foRr g § WReR ¥ AN
A g 5 g Fom @ Sl A By, e Al dem SR Refy fevee g9
FUicd H F MY, IT B WEMT IRd Tl W T WY T b oar feem oW
T W de I 2l 9 WA TS Wel | PO Fem aen T8l gl dr gen
g 99 T ¥ S A RERR € SWel & MO oFT usT 91?8k
W B, A Sl ol oFr BN, Rl Shel NEl B u wEn W B e
RacTaTs PR SRRl & U= & fa¥ WG A sR1 5 HA B YT PO
T 8, oY § WeR ¥ O wRar g 5 [ e e W oAl @ o\
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T Y IR W P fed # SR, .| 99 JEWT &5 #H, J§ 700 W & @Rn
39 foww & foflo oFn 989 omaves T W & § IEf YO WHR b FE S ¥
9 g5 FoeT @Rl § & o = W T AR, A U@ QA VA SN S Q9
F SN BB T P GHed b IR H WHR Bl OER A TSI ST 9wy
P W A YW AR VA Ry Iw F T ST, o WX I A ged ©
JeRTHT &3 & IR ¥ WWHR dgd olea MUY o Tl g8l R dWE W S B
9Bl P SfER oMMl & P AN PAd [T 8, o1pl < il S B AR
oM & o9 9 R®E T A GST PAed dew, 98§ W g owEN W S
gg e 8 JfeT g e I @1 AN T8l B T "EIRY, d8 dfous #t
gRT 371 & AT WHR F Al B P FREW o B AN FHEI T OF, IR
AR B 99 el e O faw B, a1 ok W deem s8Rl

FIGI, T8I B AR B AN WRR IR Tl SAOY BT UG B I
IS ARY T TG Y, TH SFERID IS BT AFAl T g9 gY SR FEl
F AR B OAM P A WA A7 B gY, MERUF PR SEedR Sl 7 S IF
Tp HEw@ql e UR fRAr §, IR SHH SWR positive U IWRAES RN
| BT OWHR W AN P T P 9" W e fd aW SR SW WeA A 9%
oo o9 w=F I S te fftm Reft R S A AT g s W W
B UGE PR, PI PR T S BRI JUIT P AWAR P IR W b A& TH
gl ghe MfT axl § R RN JFEWe 99 7 FRd §Y, Fifd U URiie
el & HRU, PR BH BT @I AART B ARGR 910 B o S IREHd
A WA BSE WU EwIN @el srl|

AT, AT SUTIRTET o, § OB ¥ U w9 e 39
T W TERG SV G| H U IE AN 9N el b 39 faww @ oW
ol B8 ofed vy o WRaT § HHSRT T8l o @Ryl H e IR iR wed
{ R exar g 6 J YR @ AN SR g1 OW S9N Rl dieRM @
AR PRAT SRR b Ul W bae U Ul B YA el 8RN, 98 IR S Bl
ANl PR fheft W ekt B T, 1 S IS W PO el 8N aen gl e oW
F el # gw FRRT 2 9 S9 fema 9§ MW ' SHer 91 89 & fag
TR EI

§ g & ®Ed BY AW T S dleM BT JEWR X3, el fwEE Sd
8Y, IOl S T R F

SHRI Y. S. CHOWDARY (Andhra Pradesh): Sir, I rise to speak on the current
scenario in Andhra Pradesh. ...(Interruptions)... Sir, the entire world knows that
Andhra Pradesh was growing until 2004 at the highest speed and it took its
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position on the world map, especially during the regime of Telugu Desam
Government, as a progressive State of India. ...(Interruptions) Similarly, every one of
us knows the present sad state of Andhra Pradesh. Leaving apart social
development, industrial growth has come to a grinding halt. ... Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, you have to conduct this House as per the
rules. ...(Interruptions)... Sir, I am on point 2.3 (xxv) of Parliamentary Etiquette. And,
here is a Member who has been repeatedly doing that. "A Member should not
interrupt any Member who is speaking by making noises in any other disorderly
manner." It is not desirable in the House. There are Members here who are making
this repeatedly. Number one. ...(Interruptions)... Again she is trying to distutb the
House. Second, "Member should not read any periodical or magazine in the
House." She was reading that. Third, Sir, "Members should not converse among
themselves as to disturb the proceedings of the House." Now, if this is the
situation, a senior* very well proves that the Congress Party is not interested in
having the State of Telangana. I think, you will take control of the House and take
control of the Members who disobey all these directions from the Chair.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): In fact, I am very happy to
hear that from this side. But this standard ...([Interruptions)... Please, please, please.
As the Chair, I would be very, very happy if this standard is extended to other
business also, not only on private Resolution also. However, I uphold what Mr.
Rudy has said. Every Member, not only from this side, but from other side also
should keep the dignity ...(Interruptions)... Please, Mr. Rudy, you are doing the
same thing. ...(Interruptions)... Let me say. No, please, no, please. ...(Interruptions)...
I am giving my ruling. You allow me to speak. ...(Inferruptions)... You allow me to
speak. ...(Interruptions)... Renukaji, you allow me to speak. ...({Interruptions)...
Renukaji, you allow me to speak. One second. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAJEEV SHUKLA): This observation about a woman is not
correct. He should apologise.

SHRI RAJIV PRATAP RUDY: What observation? Since 45 minutes I have been
seeing this. ...(Interruptions)...*

SHRI RAJEEV SHUKLA: No, you can't make a comment about a woman
Member.

SHRI RAJIV PRATAP RUDY: I am not making a comment. I am secking a
direction from the Chair. ...(Inferruptions)... Now you got up. ...(Interruptions)... She
has been disturbing the House for 45 minutes. ...(Interruptions)...

*Expunged as ordered by the Chair
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SHRIMATI RENUKA CHOWDHURY: We are making an impassioned plea.
...(Interruptions)... We are for Telangana. We have said it on record and we have
exposed what the BJP did. They were in power for five years. They were having a
Deputy Prime Minister. They never talked about Telangana, not once. When they
are telling untruths in Parliament, it is my business, as a representative from
Telangana, to set the record straight. For him to make a personal remark which is
denigrating to my status as a woman is not acceptable.

3T faorrordt ARt \® TR W, UH AFET el Akl FRR 3 fov
~(FEIF)... ST SBF 99 B T THP oW Sv 9eT H Aeel WER W OATGI ARET
AMRY| ... (TGEH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): If there is anything derogatory
about the hon. lady Member, that will be expunged. I will look into the record and
that will be expunged. ...(Interruptions)... Apology or no apology that is between
vou and her. That is not my job. Now, the point is ...(Inferruptions)... Let me say
one point. I am very happy to hear the point being mentioned by Mr. Rudy, 1
expect that the same standard of behaviour will be extended to other business also,
not just confined to this business. Okay. ...(Inferruptions)..Mr. Chowdary, please
proceed.

SHRI P. RAJEEVE: Sir, I want to raise a point. Actually, today, on 18th May,
I have got the first lot for moving the Private Member's Resolution. This is further
consideration of a Private Member's Resolution. Earlier there was a ruling by the
Chairman that the Private Member's Resolution should be concluded within two
hours and it should be concluded on the same day. Actually, my Resolution
should be taken up today itself as per the earlier ruling of the Chair. I want a
ruling on when my Resolution will be taken up.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The point is this. Yes,
normally, it is like that. Of course, it is subject to the decision of the House also.
This House can decide. I have the names of 14 speakers before me. If the House
so desires, I have no objection. All parties have given the names. Fourteen names
are there. ...(Interruptions)... Let me complete.

U rd AP (ORE): W, I8 W PO S B dag M W T (..
PO AR GERE D el N IE T (GEM)...

Ol 3eThT &PRr T IS NN IRAV . (F@EH)... 3T Aeld IES W T A
A Bl W el B} Rel gl uel P osmell I RE T, AU AT Y SR
..(STEETTH)...
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SHRIMATI RENUKA CHOWDHURY: Somecone should take due precaution.
...(Interruptions)...

o, 37cTeT &3 3 I8 999 <2 § P 89 A9 9 W@ §, &Y 919 d9h
A E B T (Ee)...

3t qEuRH WSME WUl (o) W), 899 JbaR check HRARY ...(SA@EH)...

Ul 3TeThT &BRT ¥R, W check ®Rasy fF w1 T .. (GEM)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Is there something burning?
...(Interruptions)... Please check.

The House is adjourned for fifteen minutes.
The House then adjourned at forty-seven minutes past three of the clock.
The House rcassembled at four of the clock,
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair

sfiwret YuraT @Rt W), ¥81 Sga s €1 We are not able to sit here.
...(Interruptions)... You people are so ambitious to sit this side T 3T I&T AT
u ANl .(EE)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Has it not been rectified?

SHRIMATI RENUKA CHOWDHURY: It still smells. A lizard has got fried in
that.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Is there smell again?

SHRIMATI RENUKA CHOWDHURY: Yes, Sir. They have to clean it. It is
such a dirty smell. A lizard has got fried in that.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Then I can adjourn the House
for 15 minutes. The House is adjourned for 15 minutes.

The House then adjourned at two minutes past four of the clock.
The House re-assembled at seventeen minutes past four of the clock,
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair.

SHRI Y. S. CHOWDARY: Sir, I rise to speak on the burning issue of Andhra
Pradesh. The entire world knows that Andhra Pradesh was growing until 2004 at
the highest rate of growth, which took its position on the world map, especially,
during the regime of the Telugu Desam Government, as a progressive State of
India. Similarly, every one of us knows the present sad state of Andhra Pradesh.
Leaving apart social development, the industrial growth has come to a grinding
halt. The I.T. and commodity exports have come to the lowest level. There is,
absolutely, no governance in Andhra Pradesh ...[Interruptions)...
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SHRIMATI RENUKA CHOWDHURY: This is, factually, incorrect. We cannot
accept such a statement going on record.

SHRI'Y. S. CHOWDARY: That is a fact and everyone knows ... (Interruptions)...

SHRIMATI RENUKA CHOWDHURY: He is not aware of the growth
...(Interruptions)... Recently the Government of Andhra Pradesh has signed an
MoU worth several crores of rupees.

SHRI Y. S. CHOWDARY: She is not a part of the Andhra Pradesh
Government. Sir, while, on the one hand, farmers' suicides are going on, on the
other hand, many young students are committing suicides for a separate Statehood.
But the Federal Government is quietly sitting as a spectator, which is a fact. What
sin did the people of Andhra Pradesh commit to suffer the present situation?
Some of my colleagues have expressed my views in this august House that the
issue of Telengana, which has been boiling for several decades, cannot be ignored
and a decision must be taken on the same immediately. While totally agrecing with
their view, I would like to ask whether the approach of the Government is correct
or not in dealing with a sensitive issue like the division of the State. In this
connection, I would like to remind this august House about a few historical events.

Post-independence, while forming the Republic of India, several deliberations/
agitations took place, which include appointment of Dhar Committee, appointment
of SRC for forming linguistic States. Finally, I am told, the then democratically
elected, our first hon. Prime Minister, Pandit Nehruji, has taken a decision by
consulting Sardar Vallabhbhai Patel, and Shri Pattabhi Sitaramayya. Again, this issue
surfaced during 1969-72, the then elected Prime Minister, Shrimati Indira Gandhi,
who told in her reply to a Bill on 21.12.1972, in Lok Sabha, on issues involving
separation of States. I would like to quote a few lines from that enlightening
speech: "Matters which involved regional feelings quite often do arouse the
emotions of the people in this country, as in many other countries, and we
certainly cannot ignore the emotions of the people. But I should like to stress that
no solution can be found while the atmosphere remains charged with emotions.
Any solution, any answer has to be found in a very cool, calm and rational
manner." My second point is, there are some things which are part of our national
life. It is true that the question of linguistic States was very much a part of the
national movement. There was no getting away from it. The units of every party,
which was in existence at a time, were formed on the basis of language in spite of
the British Provinces having different areas. There is an overall rationality in the
formation of our various States and we should be very careful not to break this
foundation of rationality in momentary passions. I am sure that no Telugu speaking
person whether he lives in the coastal region or in Rayalaseema or in Telangana
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will ever do anything even in anger or in desperation, which is not in the larger
interest of their entire State, and also in the interest of the country as a whole. At
the same time, under Article 371 D, a Presidential order was issued. In order to
save the time of the House, I do not want to repeat the points. Sir, wisdom lies in
bringing down the emotions and not in arousing emotions for political
considerations. I am appealing, through you, to all, especially to the Congress, to
be wise enough to go through, if, at all, they suffer from any confusion. Sir,
recently, the hon. Home Minister, Shri Chidambaram, while replying on this issue,
stated that if all the political parties can come to unanimity, the Centre is ready for
having a decision on an issue. I strongly object to this as political unanimity
cannot be the guiding principle for a decision on an issue relating to the division
of a State. In a federal structure, it is the responsibility of the Centre to formulate
policies and draw priorities on various issues in the interest of the entire country.
Sir, I am getting an impression from the approach of this Government that if
political unanimity is possible, will we be ever ready to surrender the independence
of this country? ...(Interruptions)... That is the fact. You cannot stop.

...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY: I can make a point of order
SHRI Y. S. CHOWDARY: I have got the same right as you have got.

SHRIMATI RENUKA CHOWDHURY: What is the prescription to divide this
country? On what basis? You are talking about 'political unanimity'. I have never
heard of any such thing. ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): One second, please.

...(Interruptions)...
SHRI PRAKASH JAVADEKAR: You go to your scat.
SHRIMATI RENUKA CHOWDHURY: I don't have a seat.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Renukaji, what is your
objection?

SHRIMATI RENUKA CHOWDHURY: My objection is...
SHRI PRAKASH JAVADEKAR: She has to go to her seat.

SHRIMATI RENUKA CHOWDHURY: I don't have a seat because a seat has
not yet been allotted to me. Sir, you are the Chairman....

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You have to go to your secat
and speak. If you have no number, then, what is your objection?
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SHRIMATI RENUKA CHOWDHURY: My scat will be allotted after the House
concludes! Sir, you know that.

SHRI PRAKASH JAVADEKAR: You have been allotted a seat. You have to
g0 to your seat and, then, speak.

SHRIMATI RENUKA CHOWDHURY: Okay, you come and tell me which is my
seat.

SHRI PRAKASH JAVADEKAR: You should ask the Secretary-General.

SHRIMATI RENUKA CHOWDHURY: There is no seat allotted to me. We are
new Members, 3T R d1d X Vg o7

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): What is your objection?

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, my objection is, he is saying that
political unanimity is not a reason enough to delay ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is his view

...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY: Sir, I am giving my view.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): I will allow you to speak.

SHRIMATI RENUKA CHOWDHURY: They are advocating Telangana. Why
cannot his party give its party line?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): I will allow you to speak
...(Interruptions)... Then you can say...(Interruptions)... You need not reply to that.
You continue ...(Interruptions)...

SHRI Y. S. CHOWDARY: Sir, it is in the knowledge of everyone that this
Government appointed Justice Srikrishna Commission on this issue and the
Commission submitted its Report after taking views of all the stakeholders. If that
being the fact, what else this Government wants to know from the parties? What is
the stand of the Government on the Report given by the Commission? If the
Government is under any confusion on the issue of Telangana, it has the benefit
of the Report of a Commission at its disposal and the Government is duty bound
to tell this nation, and the people of Andhra Pradesh in particular, as to why it is
not in a position to take any decision on this issue.

Sir, after submission of Report by Justice Srikrishna Commission, some new
parties came into existence in Andhra Pradesh. I would like to know from the
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Government whether it intends to reopen the entire exercise in the name of political
unanimity. Can there be an end for this as another party may come into existence
before such an exercise is completed? Therefore, this Government should not harp
on lame excuses of lack of political unanimity and must come out immediately with
a solution, thus ending the prevailing uncertainty.

Sir, I would like to appreciate the efforts made by my colleague, Shri
Javadekar, to find a solution for this boiling issue through his Private Member's
Resolution in this House. While I do not have any doubt about his sincerity on
the subject, I wonder as to why NDA failed to act on this issue when they were
in power ...(Interruptions)... Undoubtedly, Shri Javadekar and BJP owe an answer
to this nation and the State of Andhra Pradesh on this.

Sir in 2004 eclections, Congress started its campaign with a promise of
separate Telangana. But, at the end of 2009 election campaign, their own Chief
Minister sought a clarification from people of coastal Andhra and Rayalaseema as
to whether they would like to enter Telangana with a visa by not voting in favour
of Congress. This clearly spelt out that the Congress has all along been dealing
with this issue keeping in mind power politics and never shown sincerity for any
honest resolution of the issue.

Sir, in fact, during 1984 August political disturbances in Andhra Pradesh, our
great party founder, Shri N.T. Rama Rao, preferred to dissolve the State Assembly
and go in for reelection in order to implement the policies which he believed are in
the interest of the people of Andhra Pradesh. He never compromised on anything
just for the sake of sitting in power.

Sir, similarly, I would like to mention that even during 1991, when our
country's cconomic situation was extremely bad, our great leader, Shri P. V.
Narasimha Rao Garu, had brought out economic reforms by managing minority
Government, but he never compromised on his policies for the sake of power. But,
irrespective any political parties, they have been using the issue of Telangana as a
political weapon for getting only political benefits.

Sir, lack of wisdom is no sin, but disrespecting the wisdom shown by our
great elders is, indeed, a sin. After Independence, our elders in their own wisdom,
thought that reorganisation of the States on linguistic lines can be a better solution
for so many socio-political issues faced by the country. Therefore, I request
the Government to find a solution to this issue taking into account all these
historical facts. Finally, what is it that our State, or the people of Telangana,
are requesting for? Even article 370D mentions so many privileges; but
none of Governments have ever bothered to follow the Presidential
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amendment to the Constitution also. In fact, based on the population, they have
requested for about 40 per cent reservation, integration of rivers, preservation of
culture, and for declaring certain industrial corridors. Even if the Government of
India could allot some industrial corridors to the Telangana region, most probably,
most of the people may get jobs and this unrest may be contained.

Sir, enough damage has already been done due to indecisiveness of the
Government on this sensitive issue. Therefore, I appeal to the Government to
immediately announce a decision on this issue, keeping the larger interest of the
country in view, rather than acting for petty political interests. The UPA
Government is entirely responsible for the present state of affairs in Andhra
Pradesh. The Government must immediately take a decision either about united
Andhra or, otherwise, in the interest of a separate State of Telangana, because,
already, enough time has been lost; many students have committed suicide; and
there is a huge political unrest there; we must put a fulhstop to all this. I am not
here to blame any political party. But Parties after Parties have been using this as
a weapon in order to get some political mileage. We have to put a full-stop to
this.
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): If it is
un-parliamentary, we will remove it. ...(Interruptions)...

st 3ffATer I @A ¢ W g Y W B SIRUAUE U SIWET died B
SHRIMATI RENUKA CHOWDHURY: That is his opinion.

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): If there is
anything un-parliamentary, we wil remove it. ...[Interruptions)...
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*Expunged as ordered by the Chair
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Let him
continue, please ...(Interruptions)...

3t AEwE ol @M SR Je T H Bl W aNg A Y@ drell gl @
GEIEPH B A CRIRGA goed s $] Y8l Tl .. (SHEEE)...

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Let him
continue, please ...(Interruptions)...
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): You have
got a chance to reply.
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): If it is
un-parliamentary, we will remove it. ...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY: That is his opinion.

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): If there
is anything un-parliamentary.
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*Expunged as ordered by the Chair
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Let him
continue, please ...(Interruptions)...

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Let him
continue, please ...(Interruptions)...
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THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): You have
got a chance to reply.
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*Expunged as ordered by the Chair.
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SHRI PRAKASH JAVADEKAR: Mr. Vice-Chairman, Sir, I have moved a
Resolution. The House is intensely debating this issue, but there is a time limit up
to five o'clock. So, I request that it should continue in the next Session also,
because otherwise, it will lapse. If it lapses, then, Telangana people will be very
much disturbed. Everybody wants to speak. Telangana people also want to listen
to the debate. We must come to a conclusion. Sir, democracy is all about
discussion. That is why, I propose that if it is not concluded by five o'clock, it
should continue in the next Session also. It is a very important issue. Please allow
this.
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SHRI RAJEEV SHUKLA: Sir, this discussion can continue. We haven't got
any objection.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Even though the direction of
the Chair is two-and-a-half hours, ultimately, it is the sense of the House. Since
both sides agree, the Chair has no objection in continuing it in the next Session.
Then, today, it will continue till five o'clock. So, as per the decision of the House,
I have given the ruling that it will continue. Now Shrimati Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI: *Thank you Sir, for giving me this
opportunity to speak on this bill. I also thank my colleague Shri Prakash Javdekar
for introducing Private Member's Bill on Telangana. Before I speak 1 would like to
associate with the views of our leader Shri Devender Goud. Sir, demand for
separatec Telangana state is the wish of 4 crore people of Telangana region. For last
5 decades people of Telangana agitated for the cause of Telangana, but respective
Governments wasted time in the name of Committees. Demand for Telangana not
only reflects struggle for development and livelihood, but also reflects self-respect
and sentiments of people of Telangana. There is a need to take up this issue with
special attention.

But the feclings, opinions and aspirations of Telangana people were neglected
by the Congress Government. They delayed decision making in the name of
Committees and this resulted in worsening the situation in Telangana. Now, this
region is simmering with sentiments. If we look at the history, the Governments till
UPA-2, betrayed people of Telangana on the issue. After the sacrifice of 4000 lives
in armed struggle, Hyderabad state was achieved. But, before the fruits of success
could be enjoyed, it was merged with the Andhra state in 1956 against the
recommendations of 1st SRC. After that, Gentlemen's Agreement was formulated in
which it was decided to protect the feclings and opinions of people of Telangana.
This was followed by Fazal Ali Commission's recommendations. But, none of these
recommendations were implemented. Interests of Telangana were totally neglected.
This attitude resulted in a bigger movement in 1969. During this agitation, 400
persons sacrificed their lives to bullets. Shri Chenna Reddy formed 'Telangana Praja
Samithi' and won 11 Lok Sabha seats in 1971 clections. Shri Chenna Reddy Was
managed by then Congress Government by offering him Chief Minister's post and
"Telangana Praja Samithi’ was merged with Congress Party. This is how Congress
Government repeatedly betrayed people of Telangana. This policy is being followed
by this Government even today. In 1973, six point formula was prescribed but they
were not to be implemented.

*English translation of the Original speech delivered in Telugu.
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5.00 p.m.

Even though two perennial rivers Krishna and Godavari run through
Telangana, there is scarcity of water due to unequal distribution of water. People of
this region could not afford two square meal and lakhs of people started migrating
to countries like Muscat and Dubai. And, they are leading a pathetic life. Though,
this region is having natural resources like water and coal, it is deprived of
development due to unequal distribution. This is the main reason behind demand
for separate Telangana state. There is no National Project in this region. The water
which we were getting through SRS Project is being taken away by Maharashtra
state by constructing Bobli Project. Neither the State Government nor the Central
Government is doing anything to save Telangana from water deprivation.

There is no clarity in Pranahitha and Chevella Projects. There is a need to
declare these projects as the National Projects. These inequalities force lakhs of
youth from thousands of villages to participate in Telangana Movement.

The power that is being generated by Simhadri Project is being supplied to
Andhra region, whereas the power generated by Ramagundam Power Project, only
27% is supplied to this region and remaining goes to National Grid. In Education
sector also this region is backward. Though this region has good number of
educational institutes, the people of Telangana cannot afford education in these
institutes.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shrimati Sudharani, the time for
debate is over. The Resolution would be taken up on the next day allotted for
Private Members' Business.

SHRI DEVENDER GOUD T.: Sir, I wish to make one small submission.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Let me complete. Please sit
down, Mr. Goud. I am making a statement.

The Resolution would be taken up in the next Session as the first item on
the day allotted for Private Members' Business. Shrimati Sudharani, if your speech
is not over, you will be the first speaker on the day it is taken up.

SHRI DEVENDER GOUD T.: Sir, I wish to make one small submission.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Private Members' Business is
over. Nothing about Private Members' Business would be taken up.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): If it is anything about the
Private Members' Business, let me tell you, it is over.
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SHRI DEVENDER GOUD T. *

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is up to the Government.
They would reply. ...(Interruptions)... That is not going on record. ...(Interruptions)...
This is not going on record because Private Members 'Business is over.
...(Interruptions)... It is not going on record. Please listen. ...(Inferruptions)... Now,
Special Mentions. Shri Tarun Vijay; you may read your Special Mention if you
want to.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): This is not the time¢ for Private
Members' Business. So, Mr. Goud, whatever you have said will not go on record.
Mr. Tarun Vijay.

SHRI DEVENDER GOUD T.:*

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, please. ...(Interruptions)...

SPECIAL MENTIONS - contd.

Demand to address the problem of potable water and erect a memorial of Sher
Ali Khan in place of Lord Mayo in Port Blair, Andaman and Nicobar Islands

SHRI TARUN VIJAY (Uttarakhand): Sir, the Andaman and Nicobar Islands have
a great place of respect in our heart. I appreciate Lt. Governor Gen. Bhopender
Singh's efforts at development. Yet, he needs more Central help. There is no road
connectivity between the various islands. All islands, 500 of them, are named after
the British. The people are demanding their renaming, after Indian revolutionaries.
There are security concerns also. The Indian Coast Guard had apprehended 135
Bangladeshis on 3rd April, 2012, in the Andaman Sc Nicobar Islands. A home to great
tribes like Jarawas, people live in severe water shortage and often the water supply
is limited to twenty minutes to half-an-hour in one week, during the peak shortage
period. There is no desalination plant till this date, though the British had one even
a hundred years ago.

The only existing reservoir at Dhanikhari fails to meet the demand of potable
water. I demand that construction of an estuarine reservoir at Flat Bay may please be
taken up on a war-footing. I also demand that the Government should erect a
memorial of Sher Ali Khan, who had killed Lord Mayo, the Viceroy of India, on 8th of
February, 1872, and had been given the death penalty on the 11th of March, 1873.
The people in the Andamans are deeply perturbed over the fact that a memorial of
Lord Mayo had been erected post-Independence, but no memorial for the
revolutionary, Sher Ali Khan, who had acted to take revenge against the British, had
ever been erected.

*Not recorded.



